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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

VVEDNESDAY, THE TWENTY FIFTH DAY OF MARCH
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 8587 OF 2026
Between:

tvl/s. Bengal Cold Rollers Private Limited, rep. by its Director, [Vlr. Saurabh
Aganrual,2-3-57712, 1st Floor, Sri Sai Complex, Minister Road,
Secunderabad-S00 003.

...PETITIONER
AND

1. Assistant Commissioner (ST), Bhasheerbagh-Nampally-l Circle, Hyderabad.
2. State of Telangana, rep. by its Chief Secretary, and Special Chief Secretary to

Government (FAC), State Tax Department, Secretariat, Hyderabad.
3. Union of lndia, rep. by its Secretary, Ministry of Finance, Government of lndia,

3rd Floor, Jeevan Deep Building, Sansad Marg, New Delhi-110 001.
4. Assistant Commissioner (ST), Gowliguda Circle, Hyderabad.
5. Joint Commissioner (ST), Abids Division, Hyderabad
6. B. Kranthi, Asst Commissioner, Basheerbagh-Nampally, Office of the Joint

Commissioner (State Taxes), Abids Division, Rooms No.101 and 102, 1St
Floor, Hermitage Office Complex, HillFort Road, Adarsh Nagar, Hyderabad-
500 004.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate writ, order or

direction setting aside the adjudication order dated 30.12.2025 issued by the 1St

Respondent for the year 2O1B-19 under Section 74 of the TGST Act as being

vitiated by mala fides, in violation of principles of natural justice, in deliberate

ignorance of crucial documentary evidence filed by the Petitioner (including

declarations/certificates from its vendors), arbitrary, high-handed and without

jurisdiction in invoking Section 74 of the TGST Act.



lA NO: I OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit f iled in support of the petition, the High Court may be pleased to grant

stay of all further proceedings pursuant to the impugned order dated 30.12.2025

passed by the 1st Respondent for the tax period 2018-19, pending disposal of the

Writ Petition as otheruvise the Petitioner will be put to severe loss and hardship.

Counsel for the Petitioner: SRI KARTHIK RAMANA PUTTAMREDDY
Counsel for the Respondent Nos.1 ,2,4 & 5: SRI SWAROOP OORILLA,

SPECIAL GOVT PLEADER FOR STATE TAX
Counsel for the Respondent No.3: SRI N.BHUJANGA RAO, DEPUW

counsel for the Respondent No.6: -- 
sollclroR GENERAL oF INDIA

The Court made the following: ORDER



o
TN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND

-t

WRIT PETITION No.8587 of 2026

DATED: 25.03.2026

Between:

lvl/s. Bengal Cold Rollers Private Limited,
Rep. by its Director, Mr. Saurabh Agarwal,
#2-3-577/2, ft Floor, Sri Sai Complex,
Minister Road, SEcunderabad-5O0 003.

Petitioner
AND

Assistant Commissioner (ST),
Bhasheerbagh-Nampally-I C ircle,
Hyderabad & 5 others

Respondents

ORDER:

Heard Mr. Karthik Ramana Puttamreddy, leamed counsel appearing for

the petitioner and Mr. Swaroop Oorilla, learned Special Government Pleader for

State Tax appearing for respondent Nos. 1,2,4 and 5.

2. The writ petition seeks to challenge the order-in-original dated \

30.12.2025 issued by l" respondent for the tax period 2018-19 under Section 74

of the Telangana Goods and Services Tax Act, 2}l7lCentral Goods and

\

Services Tax Act, 2017 (hereinafter referred to as 'the TGSTAct/CGST Act') as


